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respectfully submit that there are certain

procedures and rules. Any document
which is 1o be transacted and to be given
must be authenticated. Secondly, once
the Minister has said that he has not
received any reply or any letter or any
communication from the State
Government, it becomes the property of
the House. If the Minister has
deliberately misled, then it is a case of
privilege and this cannot be disposed of
between the two persons, that is, the

Minister and the private Member.
...(Interruptions)...

MR. CHAIRMAN: I agree with you.
...(Interruptions)...

SHRI PRANAB MUKHERIJEE: Sir,
most respectfully 1 submit, please do not
act as a conduit for transferring a letter
from a private Member to a Minister.
Please do not do so. The Chair is much
above these things. ...(Interruptions)... It
should never be done. ...(Interruptions)...
Please withdraw that letter.
...(Interruptions)...

MR. CHAIRMAN: All right, T am
withdrawing that letter.
...(Interruptions)...

SHRI PRANAB MUKHERIJEE: The
Chair has a much larger prestige.
...(Interruptions)...
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MR. CHAIRMAN: You please send
that letter again to them separately.
...(Interruptions)...

SHRI PRANAB MUKHERIJEE:
Please do not give any direction.
...{Interruptions)... Please do not give
any direction. We are going to take it up
in a different forum. ...(Interruptions)...

MR. CHAIRMAN: Where do we
stand now? He has said something which
1 have not heard. ...(Interruptions)...

SHRI PRANAB MUKHERIJEE: I am
ringing a privilege motion against the
Minister. Therefore. please do not make
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any commitment. You receive the
privilege notice and thereafter in your
wisdom you dispose it of because if you
make yourself committed in either way, it
will be embarrassing to the whole House.
...(Interruptions)...

MR. CHAIRMAN: All right.
...(Interruptions)... 1 do not commit
either way till I have seen it. Now, next
question.

SHRIMATI KAMLA SINHA: Sir,
what has happened to this Question?
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Sir, what will be the fate of this question?

g fagera fawm frm @8 wn
feran s

*302. sWel wE STHL:
oit o for TgEferm: +

T AR T 98 s @ Fa wE

(F) ¥ 98 U9 ¢ FF foewen s@m &
it 3 @R @ w5 # ¥ B TN
forgeren o fm & = @ g

(@) of% &, & ¥ =€ it wa & 5 Ao ¥
T Y W U W EER s aR R om@mg

(M 3R &, D W A wiEE T e
S ¥ w W § S

(%) 39 M 3 W9 For s 6 o
fram ¥

a@ W (N wHim wom): (F) W
() & fFEorE an-wed | @ R o
2

faam

A @ ndw g oRew wfed
forgrer Sam & WRERA 3 o A &

‘ + o @ 3y o awEa R wEie T g



11 Oral Answers

wy-wg 7 F ol F o Teved ¥
e Hadl B A9 ¥ GEy F Iem ¥ wad
F F g so00 g w & ffa ¥ wE
su fam fm (Qeraediedle) ¥ argEd
& uh Ry fee i & s w5
oA F® 4@

T WEE W 5000 Fg T F Ay a1 e
FA, PRE FTA W OTH TR W=,
T el @ W wlied, e ol &
faw & & o 0 IR o EwETEE
gawmstl # fawm O F WU-WY wUHEE
T W rEwEE At e W $
fo, e % T fere R ad %
ofded ¥ foar Ay P 81 9 GEy O end
#¢ oifm frfr 38 fa ™ ¥ R R, T
o WER 7 e a7 & fawm sk s
& fow aR% #%0 3o ¥ wEfaa e
T fifg 4 R faepel & e ol
S NN % IRA W S g 8 YT
T e F F ggg ST o W R i
T Fm vt Rt e g o
IR T W W I TR A fgaeen
TRl % eeed feregaenten forpr o el WavA
R (Fiurdiamee) M of mrew A R
a0 fageetn &9 F g fafa Fi K m
B1TE 1992 ¥ 3% % wWOW W R 1997 ¥
TR 10% W fear T R

SHRI BALWANT SINGH
RAMOOWALIA: Sir, in my question I
have asked for the setting up of a
National Powerloom Development
Corporation and the hon. Minister is
saying about the setting up of a corpus
fund of Rs. 5,000 crores. It seems, the
Government is not taking the textile
industry seriously. The situation is, out of
the maximum sick units in the country,
the textile industry stands at number one.
Sir. about 45% to 49% of the total units
of 4025 are sick in the textile areas. The
reports of ILD.B., LF.CIL and
I.C.I.C.I. have established this fact.
Many proposals have been submitted to
the Ministry for the last so many years,
including the recommendations of thc
Abid Hussain Committee, etc. 1 wanted
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that the hon. Minister should come out
with a clear cut assurance in this regard.
Sir, of the three various sectors, the
mills, the handloom sector and the
powerloom sector produce cloth in the
country. The situation requires immediate
attention and that is nced for the setting
up of a National Powerloom
Development Corporation. Will the
Government set it up or not? If you are
going to set it up, when are you going to
set up?
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The Ministry of Textiles has already
prepared a draft scheme and circulated it
to all the State Governments for their

comments in this regard. Unfortunately,
no response from the State Governments

has been received so far by the
Government.
SHRI BALWANT SINGH

RAMOOWALIA: Sir, in reply to the
question, the hon. Minister has also
informed that the Government has set up
a Powerloom Development and Export
Promotion Council. T wanted to know
whether the manufacturers are also
involved in the functioning or in carrying

out the work allotted to this Council?
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SHRI S.B. CHAVAN: Ms. Chairman,
Sir, 1 would like to put a very small
question about the efforts made by local
cntreprencurs, who happened 1o be
weavers. This is a question related to
Texcom, which was a very famous institu-
tion in Nanded district of Maharashtra
State, but somehow because of misman-
agement the whole thing has not been
properly handled. The difficulty was ab-
out providing enough work for the weav-
ers in that area. And at the initiative of
weavers themselves they have been pur-
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chesing discarded looms from the textile
industry. Efforts have been made to ap-
proach the NCDC and I must say that,
by and large, the NCDC have been very
helpful in the matter. But, at the same
time the approach towards the coopera-
tive secems to be rather not very favour-
able. That is why I am putting this
question to you whether you will please
look into the matter and support the
efforts made by the local weavers, who
because of unemployment would like to
have these looms put up in that areas,
which, in fact, the Texcom requires for
running it properly.
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very seriously and whatever suggestions
come from the hon. Member, would be
definitely given due consideration.

SHRI C. RAMACHANDRAIAH: Sir,
the powerloom sector has to be streng-
thened and technological skills have to be
upgraded in order to compete with the
international market. But, there are 13
items which have been reserved in the
handloom sector. These classified items
are being manufactured by the power-
loom sector, while they are branded as
handloom products and pumped into the
market. So, what efforts is the Govern-
ment planning to make to avoid this, so
that weavers are not thrown out of em-

ployment?
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We cannot compare the powerloom sec-
tor with the handloom sector.
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SHRI H. HANUMANTHAPPA: Sir,
the hon. Minister has agreed that there is
a competition between the powerloom
and the handloom sectors. The handloom
weavers are from the rural areas and they
deserve all encouragement and support.
That is why some items have been
reserved for this sector.

Similarly, the khadi sector also comes
under protection. The people who make
khadi cloth are also weavers. It is being
run with the support of the Government.
On the one hand you help them through
loans and subsidies. Simultaneously, you
create 2 competition. Therefore, would
you consider reserving certain items for
the khadi sector so that unnecessary
competition is avoided between these
sectors. Also, we need not give subsidy
unnecessarily.
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When you are convinced that there is a
competition and when you want that the
weaker sections should be developed,
they should be helped, why don’t you
give protection to them? That is why you
had reserved thirteen items for the
handloom scctor. But the khadi sector is
one which is giving employment to fifty-
eight lakh people in the country. They
arc also contributing to the economy of
the country. These people are also from
the rural areas, totally uncovered areas.
These people are at the grassroot level.
Therefore, they need to be given
protection. Only giving subsidy would not
help. I would like to know from the hon.

- Minister whether the Government would

consider reserving certain items for the
khadi sector also and avoid competition
between the handloom, the powerloom
and the khadi sectors so that there could
be more production and, as a
consequence, more employment
opportunities in the khadi sector.

SHRI KASHIRAM RANA: Sir, khadi
falls under the Ministry of Industry. It
does not fall under the Ministry of
Textiles.

SHRI H. HANUMANTHAPPA: That
is the tragedy. The weaving sector is
bifurcated. While handloom is handled by
the Ministry of Textiles, khadi is handled
by the Ministry of Industry. I do not
know why you do not consider khadi also
as a textile. Is it that a khadi weaver is
different from a handloom weaver? Both
are handlooms. But you do not consider

~ khadi as handloom. That is why I put the

question. Even if it falls under the
Ministry of Industry, would you sort it
out and consider the weaver of khadi
cloth also as a handloom weaver?
SHRI KASHIRAM RANA: So far as
Handloom is concerned, we will

definitely think over the suggestion of the
hon. Member.

SHRI H.
Thank you.

HANUMANTHAPPA:



